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NOTES OF THE REGISTRY 
	 ORDERS OF THE TRIBUNAL 

- rder dated 2,9.2004 

(1 Meardshri J.M.Mohanty, learned counsel 

(j for the applicant and Shri Ashok M.hahty, larnei 

senior coussel appearing on behalf of the 

Respondents and perused the nateriale placed on 

record. 
The grievance of the applicant the 

'1 

 

1tes.N..3(the disciplinary authority) by his  

order dated 9.6.2002 had imposed penalty of 

withholding of his pay for a period of three 

years with effect from 1.11.2002 to 31.10.2015 

and that during currency of that penalty, he 
will not earn any increment. The applicant 

has submitted that after this punisheent order 

was passed by the Respondents, he was served 

with an order of transfer from ihUbaneswar to 

J & K and he was relieved accordingly. After 

being relieved of his assignment at Ibubaneewar 

he remained on leave during which period he 

cau].it submit any appeal to the cnpetent 
authority and has now approached the Tribunal 

seeking relief as made out in the 0.A. As 

the applicant has not exhausted the iepartmentii  

renedy and having regard to the peculiar facts 

of the case in which he has passed all these 

years since the puuis*nent was imposed on him, - 
taking a compassionate view ever the delay 

matter, we condone the delay and accordingly 
direct the applican%ubmit an appeal, if any, 
before the appellate authority within a period 
of 30 days from the date of receipt of this 

order and n in the event such an appeal is 

filed, the appellate authority should dispose 

of the sane on merit within a period of 60 day5 

from the date of receipt of such x*n appeal. 

he applicant is, however, given liberty to 

preach the Tribunal if he feeLt aggrieved by 



the erier to~iassed by the appellate authority. 
With this the O.A. is disposed of at the 

aimissi.n stage. No costs. 	 [ 

c 

MEMER - ICLL) 

/ 
--< 	/ 

1 L 


